75 Written Answers
Powgar crisis in Assam

563. SHRI KRISHNA BAHADUR
CHETTRI:
SHRI NABIN CHANDRA
BUJRAGOHAIN:

Will the Minister of ENERGY be
pleased to state:

(a) whether Assam is facing a
power crisis; and

(b) if so, what steps the Central
Government are taking to avert this
crisis in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
. SIDDHESWAR PRASAD): (a) and
(b) Against the present unrestricted
requirement of 2 million unitg per
day, the availability in Assam State
is 1.82 million units per day. In order
to rationalise the distribution of the
available electrical energy, certain
control measures like restrictions on
peak loads, ban on ostentatious illu-
mination, advertisements etc, are in
force,

The following major power gchemes
are under execution at present to
meet the future requirements of the
North-Eastern Region,

1. Loktak Hydro-electric Project
(Manipur) 105 MW

2. Kyrdemkulai Hydro-electric Pro-
ject (Meghalaya) 60 MW

3. Kopili Hydro-electrie
(Assam and Meghalaya)
150 MW,

Project

4. Bongaigaon Thermal Project
(Assam) 2x60 MW
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+[Legislation to provide for the use of
earnings of templeg

564, SHRI PRAKASH VEER SHAS.
TRI: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government are awa{-:
that a major portion of the earnings
of the temples in the Northern anc
Eastern India is used by some indi
viduals only; and

(b) whether Government propose t
form a trust or to introduce a bil]l it
Parliament to provide for the use o
earnings on such templeg for the bene
fit of general public as js being don
in the case of the South Indian templ
funds; and

(¢) if so, by when a decision in thi
regard is likely to be taken?]
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T[THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The
matter is essentially for the concerned
State  Governments. Recently an
Ordinance has been promulgated in
U.P. to regulate the administration and
application of Temple funds etc.,, on
the lines of similar legislations in
some Southern States.

(b) No such proposal is under
consideration of the Government of
India at present

(¢) Does not arise.]
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+(Findings of enquiry conducted by
Sarkaria Commission ip Tamil Nadu

565. SHR] PRAKASH VEER SHAS-
TRI: Will the PRIME MINISTER be
pleased to state:

(a) whether any information re-
garding some of the preliminary find-
_ings of the enquiry conducted by the
Sarkaria Commission in Tamil Nadu
has been received; and

(b) if so, what are the details there-

of?]
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f[THE MINISTER OF STATE IN
THE DEPARTMENT OF PERSON-
NEL AND ADMINeSTRATIVE RE-
FORMS (SHRI OM MEHTA): (a)
Sarkaria Commission of Inquiry held
a sitting at Delhi on 14th and 15th of
May, 1976, inter alia to devise the
procedure for the inquiry, and on 21st
May, 1976, the Commission pro-
nounced its order ag to the procedure
for the inquiry finalised by it, and on
other procedural matters which had
been raised before it during the course
of the hearing referred to above, No
inquiry has been conducted by the
Sarkaria Commission in Tamil Nadu:
and there has been no finding by it
on the subject matter of ity inquiry
yet.

(b) Does not arise]
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+[Reorganisation of Board of Filn
Censors

566. DR, RAMKRIPAL SINHA: Wil
the Minister of INFORMATION ANI
BROADCASTING be pleased to stat
whther any decision hag been take:
to reorganise the Board of Film Cen
sors, if so, by when the Board is like
ly to be reorganised?]
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